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[Mr. Secret2!!)'1 

3. Shrimati Usha Barthakur. 

4. Shri Kri"han Kant. 

5. Dr. S. Chandrasekhar. 

6. Shri K. P. Mallikarjunudu. 

7. Shrim.ti Bindumati Devi. 

8. Shri Niranjan Varm~. 

9. Shri G. Gopinathan Nair. 

10. Shri S. \. Khaja Mohideen 

II. Shri Mulka Guvinda Reddy. 

.and 22 members from the Lok Sabha; 

tbat in order to constitute a meeting of 
the Joint Committee the quorum shall be 
one-third of tbe total number of mem-
bers of the J oint Committee; 

tbat in other respects, the Rules of 
Procedure of this House relating to Se-
lect Commit~ shall apply with sucb 
variati,ms and modifications as the Chair-
man may make; 

that the Committe shall make a report 
10 this House hy the first day of lbe 
Seventy-first Scs<ion of the Rajya Sabha; 

and 

thai this House recommends to the 
Lok Sabba that the Lok Sabha do Join 
in the said Joint Committee and com-
municate to this House the names of 
members to be appointed by tbe Lok 
Sabba to the Joint Olmmittee ... ,' 

(iii) 'In accordance with the provisiOns 
of rule 127 of the Rules of Pro-
cedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to inrorm th" Lok Sabha that lbe 
Rajyn Sabha. al its silting held on 
the 10th December 1969, agreed 
withollt any amendment to the 
Internatr.)na! Monetary Fund nnd 
Rank (Amendment) Bill, 1969, 
which was passed by the Lok 

RE: INDIAN TARIFF (AMENDMENT) 
BILL 

MR. DEPUTY-SPEAKER: Now, intro-
duction of Bills, Sbri V. C. Shukla. 

SHRI SEZHIY AN (Kumbakonam): 
Sir, what about item 8 of tbe agenda, the 
I ndian Tariff (Amendment) Bill? 

MR. DEPUTY-SPEAKER: Shri Bhagat 
has requested for time to introduce the Bill 
tomorrow. 

SHRI SEZHIYAN: This is the second 
time il is happening. Yesterday also he was 
absent. 

SHRI KANWAR LAL GUPTA (Delhi 
Sadar) : lbe House sbould not be treated 
"., shabbily. Sir, you shOUld pull up the 
Minister. 

MR. DEPUTY-SPEAKER: The Minis-
ter had written to the Speaker, ,,,kin. for 
permi"ion to introduce the Rill tomorrow. 

14.43 IIrs. 

ASSAM REORGANISATION (MEGHA-
LAYA) BILL" 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA) : Sir, I beg 
to mOVe for lenve to intrOduce a Bill to 
provide for tbe formation within the State 
of Assam of an autonomous State to be 
known as Meghalaya and for matters con-
nected therewith. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That leave be granted to introduce a 
Bill to provide for the formation wilhin 
the Stale of Assam of an autnnomou, 
State to be known as Meghalaya and for 
mailers connected therewith." 

SHRI KANWAR LAL GUPTA (Delbi 
Sadar) : Sir, I may be permitted to oppose 
it. I have already written to you. 

Sabha al ils sitting helll on Ibe MR. DEPUTY-SPEAKER: I will give 
21st November, 1969,' you an opportunity. Now, Shri S. C. Jha. . -...-- .------------------------------------------
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MR. DEPUTY-SPEAKER: lbree bon. 

Members had intimated that they wanted 
to oppose the introduction of this Bill. Shri 
Jba has done!lO on the Constitutional 
ground. 1 would like ro know whether 
those bon. Members, who are yet to speak, 
want to oppose it on Constitutional grounds 
.or on some other grounds. 

SHRI KANWAR LAL GUPTA: I want 
to oppose it even on other grounds. 

SHR! S. M. BANERJEE (Kanpur): 
Eilber it is the ground of legislativo compe-
tence or a Constitutional ground on which 
it can be oppOsed. 

SHRI SEZHIY AN (Kumbakonam): 
We can oppose it if tbe House is not com-
petent to pass the Bill or if it is uncon,ti-
tlllional. The,e are the two grounds on 
which it CaD be "pposed. 

MR. DEPUTY-SPEAKER: If objectiDns 
are raised on constitutional or le!;islative 
competence ground. the House ha, to listen 
to every such objection but if it is not on 
thrn.e grounds, tbe most that can be done 

is to allow only one Member to oppose it. 
If you are going to oppose it on that blliis. 
I would humbly request Shri Goyal DOl to 
repeat the same arguments. 

SHRI SHRI CHAND GOYAL (Chlllldi-
garb) : I will give different arguments. I 
will not take up tbe "ground covered either 
hy Shri Jhn or by Shri Gupta. 

MR. DEPUTY-SPEAKER: If it is on 
general grounds, only one of you can speak. 
I think, Shri Goyal agrees that Shri Gupta 
may make his submission. 

SHRI SHRI CHAND GOYAL: I will 
tale up !be Constitutional ground. 
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SHRI DHIRESWAR KAJ.lTA (Gou-
hali) : On a point of onler, Sir. At the 
introdUClion slat;'C he cannot gil into the 
merit. of lhe Bill while opp",ing ils intro-
duclion. 

SHRI LOBO PRADHU: Thi. can be 
oppo.ed only on Con'litution~1 grounds or 
on grounds of legislalive incompetence. 

SHRI KANWAR l.AL GUPTA: Plea'C 
lell me the mle which says Ihal. 

MR. DEPUTY·SPEAKER : You are op_ 
"",ing il on general ground.. Plcase do 
nol go into the details or the merit. of the 
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[Mr. Deputy-~peaker) 

Bill. Y"LI can only oppose the introduc-
tion of the Rill. 

SHRI KANWAR LA!. GUPTA: I am 
nOl going into details_ • 

MR. DEPUTY-SPEAKER: Kindly con-
fine your oh!\crVitliO~ t'J two or three 
minutes. 

SHRI KANWAR LAL GUPTA: 1 will 
finish within two minute.. I will not take 
even three minutes. 

SHRI DHIRESWAR KALITA: It. i, 
~oinr, into the merits of the 8i11. 

SIIRI KA"IWAR I.AI. GUPTA: I am 
entitled to do Ih"t lInder the rulc\. 
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SHRJ SHRI CHAND GOYAL: Mr_ 
DcpUly-Spca~er. Sir, I will confine myself 
unly to two ur till'ee constitutional p:>inIB_ 

Firstly, this Bill provide-, an Executive 
(' OUJlcii of Ministers for the Autonomous 
Slate of Meghalaya. Since there will be 
another Executive Council of Ministen (or 
the State of ..Gsam. this is lil;,ely tit come 
in conflict with the executive functiOllS per-
fOl"lllCd by tbe Government of Me~aJaya 
ur i. likely to come in conflict with the ClIO-
.:u,tive functions of the OovOl'lllllel\t of 
A"am 'L' well as th(~ Or the Union Gov-
ernment. That will be one constitutioaal 
'lDomaly . 

Secondly, J wish to submit that our Con-
stitutiun never visualised a State within a 
Slate. Thi, goes asai"'" the spirit of oar 
Constitution to provide a State wilhi1l • 
State. A. my hon. friend submitted, this 
might open a flood-gate of similar ckmtllld.\ 
from other areas. 

Then. 1 wi!Jl to invite your kind atteDlica 
to another aspect that Sbillong aDd, spec::iaIIJ 
the municipal and cBDtonmeat areas are 
being placed under tbe control of the A_ 
Governmenl though they will contiDII4 to 
""rve a. the hedl!quarten of the new' 9Iar.e 
of Meghalaya also. The probl&m wbIdI 
has arisen in Chandigarh ..... . 

MR. DI!PlITY-SPEAKER: You are p-
ing into details now. 

SHRI SHRI CHA"''' GOYAL: I willi 
to submit that since the headquarten 01. 
Ihe new State of Meghalaya will be locat-
ed in Shillong ..... . 

MR. DEPlITY-SPEAKER: You are £0-
ing into details. 

SHRI SHRI CHAND GOYAL: .. , _ it 
will be undcr the control of the AS58IB 
GoYenunent aad that will also create ""-
other colUlitulionaJ anomaly_ 

l.astly. I wish to submit that pangrapll 
~o of thc S;,th Schedule 01 the Constltutioa 
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bas mentioned five or six Districts of Tribal 
Areas. Now, ao effort is being made to 
cover only three Districts. The District of 
Mizo is being entirely left out ...• 

MR. DEPUTY· SPEAKER : Don't go 
iato the details now. 

SHRI SHRI CHAND GOYAL: There 
i. the District of North Cacbar and an· 
other District. ..... 

MR. DEPUTY -SPEAKER: Please COD· 
dude now; don't go into details now. 

SHRI SHRI CHAND GOYAL: This is 
being passed in. a burry. It would bave 
'-n wise for the Government to penuade 
all the Tribal Districts to come and join 
the new State of Megbalaya rather than to 
cover only three Districts. 

SHRI lYOTIRMOY BASU (Diamond 
Harbour) : I welcome the Bill. It ia go-
iaa to fulfil die aspirationa of the people 
in that area. On behalf of my party, I 
welcome the spirit that is bebind tbe Bill. 

SHRI KANWAR LAL GUPTA: What 
is thi., welcome speecb? You permitted 
him to welcome the Bill at this ltage. 

MR. DEPUTY ·SPEAKER: I did not 
know tbat he was going to welcome the Bill. 
f thou!;ht he was going to oppose it. The 
hoa. Minister. 

SHRI VIDY A CHARAN SHUKLA: 
Mr. Deputy-Speaker, Sir, I shan first reply 
10 the points raised by the bon. Member, 
Sbri Sbiva Cbandra lba. He Aid tbat the 
recommendations of tbe President under 
articles 117(1), 117(3) and 274 will be 
required. .This recommendation of tbe 
Prnident bas been obtained and it bal bean 
circulated to tbe Members by tbe Lok 
Sabba Secretariat i., their Bulletin, Part n, 
recently. All tbe Members must have reo 
cei"ed it. 

Regarding tbe other constitutional provi. 
_ions and the matters that have been raised 
by the han. Member. Shri Shri Chand Goyal, 
r wnu't1 like to stafe that we have examin .. 
cd 0'1 theoe point. and we have found that 
nothinc contrary to t~e Con.titutiolt i. be· 

ing done under this Bill. My hon. frieDel, 
Shri Sbri Cband Goyal knows that even if 
there is any doubt about its constitutional 
validity or otherwise, this is not a matter 
to be settled here. The House will not go 
into all those matters. Therefore, that ob-
jection to the introduction of the Bill doee 
not hold good. • 

About the general point that bas been 
raised by my hon, friend, Sbri Kanwar La! 
Gupta, this point has also been very care-
fully considered. We bave been very much 
concerned about this matter and, if at all, 
tbi.. particular measure would give rise to 
luch tendencies, we would have never un-
dertaken to do things like this. We do not 
consider that the formation of Meghalaya 
will in any case give any encouragement 
to fissiparous tendencies or separatist teo-
dencies. As. matler of fact when we at-
tained our Independence at that time and 
after the Constitution was framed, the pe-
culiar status of thia area which is beinS 
now carved into a new area to be known 
as Meghalaya was conceded. Special at-
tention was paid and special. provisions 10 
the CDn5titution were made for thl. parti-
eular area. Therefore, the ... bole country 
knows that this cannot be treated on the 
aame footing as other parts of the country. 
Special consideration to this area has been 
given ri~ht from the beginning and there 
is nothing unusual tbat is belnl done nOW. 

MR. DEPUTY·SPEAKER: The quOl' 
tion i.: 

"That leave be granted to Introduce a 
Bill to provide for the formation within 
tbe State 0' A •• am of an autonomous 
State to be known a~ Me~halaya and for 
matters connected therewith." 

T"~ molio" wa.. adopted. 

SHRf vrDYA CHARAN SHUKLA: 
introduce the Bill. 

14.56 Hn. 

NORTH·EASTERN COUNcn. BILLe 

THE MINI'iT'ER OF STATE TN THP. 
MINfSTRY OF HOMP. AFFAIRS (SHRI 
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